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| TEM NO. 21 COURT NO. 11 SECTI ON XI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).9456/2011

(Fromthe j udgenment and order dated 21/12/2010 in WP  No.
78236/ 2005 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

U. P. AVAS EVAM VI KAS PARI SHAD & ANR Petitioner(s)
VERSUS

KAVAL CHANDRA AGRAWAL & ORS. Respondent ( s)
(Wth appl n(s) for exenption fromfiling OT. and with prayer for
interimrelief and office report)
WTH SLP(C) NO 10787 of 2011
(Wth appl n(s) for exenption fromfiling OT. and with prayer for
interimrelief and office report)
Date: 02/05/2011 These Petitions were called on for hearing today.
CORAM :

HON BLE MR, JUSTICE G S. SI NGV

HON BLE MR JUSTI CE ASOK KUVAR GANGULY
For Petitioner(s) M. Vishwajit Singh, Adv.
For Respondent (s) M. C.D. Singh, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

| ssue noti ce.

sShri C. D. Singh, who has appeared on behal f of respondent
Nos.1 and 2 on caveat, accepts notice.

As requested by | earned counsel for respondent Nos.1 and
2, hearing of the case is adjourned to 09.05. 2011

Noti ce need not be issued to respondent No.3 because the
presence of the said respondent is not necessary for deciding the

i ssues raised in the special |eave petitions.
2

Send for the record of Civil Mscellaneous Wit Petition
No. 45174 of 2005, Civil Mscellaneous Wit Petition No.78236 of
2005, Civil M scellaneous Recall Application No.637889 of 2009 as
also Civil Mscellaneous Recal | / Revi ew Application No.38002 of 2010
deci ded by the Allahabad Hi gh Court.

The Registry is directed to send fax to the Registrar

General of the High Court that he should send the entire record in



a seal ed cover through a nessenger and ensure that the record is

delivered in the Registry of this Court by 06.05.2011.

( Satish K. Yadav ) ( Phoolan Wati Arora )
Court Master Court Master



